
Ti& ~ D U S T ~ I A L  DISPUTES (AMBNDM~~KT) 
i ACT, 2965 
i 
No. 35 OF 1965 

t C19th Nove~ber ,  1965.1 
An Act further to mebd the,Industriak,Df~putes;~Aet;t; 1947. 
BE it enakted by ~advament in the Sixteenth Year of the 

Republic of India as follo$s:- 

S h d  ' 1 .  - ( : I ) ; :  This? Act..mhjr :be\ called:.the I n ' d ~ s t ~ i ~ l D p ~ t  . . (Arnend- 
+itlg and ment) Act, 1965, 1 , .. .. 

OdDIlZ101)~ 

mmh ,! 
;(2). It .shall come i n t o f ~ $ ~ ~ ~  such.dat+ as the Central Gnvern- 

. 
ikgy; ; b$t h.&$f&".~ j$.& *;o~g~&$qAz&~$e,.:, $$b6i$y, 

. . '  . , . - . . .  . ~ - .  

Amend- 2. In section 2 of the Industrial Disputes Act, 1947 (hereinafter l4of 1047 
merit of referred to as the principal qct)  ,- i 
seetion 2. 

(i) in sub-clause ( i )  of clause (a), after the words and 
figures "Employees' State' Insurance Act, 1948, or", the words 3401 1948 
and figures 'the "Indian Airlines" and "Air-India" Corporations 

I 

established under section 3 of the Air Corporations Act, 1953, or' 27& 15% 
shall be inserted; 

( i i )  in clause (p), before the words "the appropriate Gov- 
ernment", the words '$13 &cer authorised in this behalf by" 
shall be inserted. 

p I w c T 6 i ~  
of new 

3. After section 2 of the principal Act, the folowing section shall 
2A. be inserted, namely: - I 

 ismi id, "2A. Where any employer discharges, dismisses, retrenches 
ek .  of an or otherwise terminates the services of an individual workman, 
individual 
v~orkrnan any dispute or difference between that workman and his em- 
to be ployer connected with, or arising out of, such discharge, dis- 
deemed to 
BE an in- missal, retrenchment or terminationashall be deemed to be an 
dustrial industrial dispute notwithstanding t b t  no d h e r  workman nor 
dispute. any union of workmen is a party to the dispute.", 

b e n d -  4. In section 12 of the principal Act, in sub-section (3) ,  after the 
of words "the appropriate G~vzrnment", the words "or an ofiicer autho- 

=@%on 12. rised in this behalf by the appropriate Government" shall be jnsert.. 
4. - _ _ I _ = 1 = _  - I 

1 s t  December, 1965; vide Notification No. 3.0. 3751, dated 27-11-1965, 
Y 

Gazette of India, Pt. 11, Sec. 3 (ii),P. 3908. i 



[ACT 35 OF 19651 lnduqtrial Disputes ( A m e n d m e n t )  
f 

361 

5. Fbr section 25C of thefprincipal Act, the following section shall Gubstitu 

be substituted, namely:, ; t im  of 
new sec, 
tion for 
section 
25C. 

"25C. Whenever a worlrman (other than a badli workman ~ i ~ . , ~  of 

or a casual workman) whose name is borne on the muster rolls workmen 
laid off for 

of an industrial establishment and who has completed not less ,,,Pen- 

than one year of continuous service under an employer is laid ~a t ion ,  

off, whether continuously or intermittently, he shall be paid by 

the employer for all days during which he is so laid off, except 

for such weekly holidays as may intervene, compensation which 

shall be equal to fifty per cent. of the total of the basic wages 
and dearness allowance that would have been payable to him 
had he not been so laid off: 

Provided that if during any period of twelve months, a 
workman is so laid off for more than forty-five days, no such 
compensation shall be payable in respect of any period of the 

lay off after the expiry of the first fort?-five days, if there is an 
agreement to that effect between the workman and the em- 
p.!oyet.:. 

Provided further that it shall be lawful for the employer 

in any case falling within the foregoing proviso to retrench the 
workman in accordance with the provisions contained in section 
25F at any time after the expiry of the first forty-five days of the 

lay off a.nd when he does so, any compensation paid to the work- 
man for having be& laid off during the preceding twelve 

months may be set off against the compensation payable for 
retrenchment. 

Emlanation.-"Badli workman" means a workman who is 

enlployed in an industrial establishment in the place of another -- 
workman whose name fa  borne on €?i2 muster rolls of the estab- 
lishment, but shall cease to be regarded as sueh for the purposes 

of this section, if he has completed one year of continuous ser- 
vice in the establishment.". . , ,  

1 1r8 M of Law-46 
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Amend: 6. In section 29 of the princi after the words "which h a y  
ment of 
section 29. extend to six months, or with with both", the words "and 

where the breach is a a further fine which may 
extend to two during which the breach 

be inserted.~ 


